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ORDER.

Heard 1d. .coumsel’ for both sides,

L2y . Ld. counsel Ms, K, Banerjee, appearing on behalf .

of the respondents, submits that there is a typographical

-mistake in the first line of page-5 of the judgment dated

10.6,99 in M.A.No. 288/97(0.A,N0.833/97). 'Refering to the

said judgment, she further submits that thézword 'per month®

in the first line of page-5 of the order should be'per

annun® and nece ssary correction may be done for that purpose.

3. ’ After considering the subinissions of tne 1d. counsels

for both s:.des, the prayer of the 1ld., counsel Ms. BanerJ ee
regardlng such correcu.on is allow°d So, the expression of

the word 'per rnonth‘ Cin flrst line of page-S of the Judgment

~dated 10.6.99 should be read as'fer annun' and this order °

shall be treated as part of the original order dated 10.6.99.
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